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For the respondents: r.P.K,Arora, counsel 

Heard on : 17.12,99 	 Order on : 17.12.99 

ORDER 

SoNon_ 	- 

Heard both the counsel. In this hA the petitioner 

has prayed for restoration of the DA which was rejected by an order 

dated 12.3.98 for being not pressed by the id. counsel for the peti-

tioner. We have he5rd Ilr.P.C.Das, id. counsel who has Piled this 

application on behalf of the applicant and Ilr.P.K.Aror, id. counsel 

for the respondents. The order dated 12.3.98 is quoted below : 

"Heard both the parties, The id. counsel for the petitioner 
submits that he does not jt to proceed with the matter. 
The application is thus rejected for being n6t presseó. No 
Order as to costs," 

2. 	 It is found from the record that on the Said date 
19r.R.K.De,1d. counsel appeared for the ptitioner leading Mr.A.K. 

Ychoudhury and hr.D.P.Bhattacharjee  1d counsel 

id. counsel for therespondents The order 
ShOws that both the parties 

were he9rd. Lcj, counsel for the petitjonr submitted that he doeg not 

want to proceed i,Jith the matter and as such the applicatjDn was reject-

ed for bein§ not pressed, The instant MA is wholly misconceived one. 
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• - ptitionar 
Mr.Das submits that the2did  not ask his 1awyr earlier on record 

not to press this .apPIicatOfle 	rQK.De, 	ld Co9uñsel who is 

present in the Cour,t today submits that 	did not press this1  
\ 
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application on consultation with his Guniar.s as 	there was. no 

• material to be adjudicated 	in the. OA 	The 	instant MA is rejected. 
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